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L. hether Reporters of local papers may be,<
alloved to see the Juduement?

2. 1o be referred to the Reporter or not? A
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The spplic nt has the grievaace that in soite of

heving een put in about 65C days of service as casual
6

labour at different OcCasions with the resondent .o at

different stati ) ) - . ye R
tetions ehradun, Visharadganj, Jiso Ly Aunwla,

asafour end Collector Buckganj, the apolicant has a0t been

Cconsidered for regularisation in service. The a5-5] icant

has claimed the reliefs th:t the orcer at.22.3.139]

tAnnexure Al) be set asice and the respondents be cirected

to aspoint the anplicant

as Loco Lleaner and should be given
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Ltaus the dpplicant should have come be fore

notional seniority from the date of apointment of his

junlors with conszquential benefits of seniority.

2. w have heard the learned couns:l 3hri G.D.Bhamdari
on the admission of the matter. The apslicant has shown

his last engagement in the y ar 1986 as a YWaterman from
say, 1936 to July, 1936 anc after thaot the apolicant has
not beesn engaged and it is ?lleged that the asolicant has
abplied for appointment as a Cleaner on 25.11.1387 vide

anexure Ad. Tnough there is o acknowlecgement of

this  aoplicction by the responcents, still giviny due

weight to thds document, the applicant hus stown bvember, 17
as the date wnen he has worked in place of some other

perscn and he has shown that he h.s worked for 65C “days.
~Ccording to Section 21 of the Admninistrative Tribunals

~Ct, 1935, the golicant should have come for the rodress

of nis grievance, if any, within a period of one and a half
vears from 25.11.1987. Undar Section 21{b), it has

bee SQGCLfically leic down that in a case where any
répresentation such as is mentioned in Clause b of Sub-Section

2 0f s€ctinn 20 has been made and a oeriod of six months

his expired thercafter without such final order having been
nave, then the aoplicant should have come within one yeap

from the date of exolry of the said period of six wonths.

this Tribunal or
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Aallahabad Bench within the juristiction of which the
adolicant has worked by 25.1.1989. The przsent
sgpplicction has been filed on 27.3.1992 and the e is

.

w

no explanation of any delay nor there 8 a pra.er for
-

bringing the matter within limitetion after coadoning

the delay.

3. In fact in column-3 of the gpplicction ot p-2,
it is stated thet the apolication is within limitation,

but we fail to underst:nd how this stale matter of 19864
Can be saic to be in limitation b:cause what the anolicant
wats to be qusshed in this case is 0t an order, but a
coanunication addressed to Shri Yadav.on the subject of
aopointment of dAajinder 3Singh as Loco “lezner in the
Aailway. The name of the anolicant is .‘adan Lal, 3/0
shri Asarfi Lal., This letter written on behalf of

the Divisional Railway .ianager, MOT ad gb ga Ct.22.3.1371 +to
the Jémber of Farliament cannot be said to be any order
which can give any cause of action to the aoolicent

Madan Lal.

4, The lew of limitaticn has been clearly laic down in
the case of Jr.3.5.8atuore Vs. State of iMadhye Pradesh,
IR 1390 5C p~1C. Thus this belzted

g plication is

hopele:.sly barred by tine.
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5 The orinciple regarding limitztion as enshrive
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nax v
in judicial tewt Fs'Vigilantibuset non dormi culibus jura

sub veniunt' which means that leow gives hels to trose

wno are watchful and not to those who go ts slcep. T

law of limitstion has also been clearly laid down in

a aunber of pronouncenents.%

d
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6. In view of the abowve discussion, the application

is admitted and

Gismissed as barred by time at the ad

Stage itself with nc orders as to costs.
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